IN THE CENTRAL ADMINISTRATIVE TRIBONAL

HYDERABAD BENCH : AT HYDERABAD,
* #* ¥

i
0,A, 536/94. Dt. of Decision : 28,4,1994, |

M.A., R asheed o Applicat
Va

1. Director,
Central Ressarch lnstitute for
Dry land Agriculture, Santoshnagar,
1 adm mmabad - EAMN Z2EN0

2, Senior Administrative Officer,

e Central Research Institute

. for bryland Agriculture,
‘Santeshnagar, Hyderabad - 659,

3, Dr. Mahipal, Officer-in-charge,
Gunegal Research Farm,
Head aof TOJ Sectionm,
Central Research Institute for
Dryland Agriculture,
Santoshnagar, Hyderabad=659,

4 DpguYLV-R. . Beddy-
lead, Section of Design and
Analysis, Central Research
Institute for Dryland Agricultur e,
Santoshnagar, Hyderabad=-500 659, . Respondants,

-

Cbunsel for the Applicant : Mr, V., Venkateswar Rao

Counsel for the Respondents : Mr, N.R., Devaraj, Sf;jCGSC.
o r

CORAM:
THE HON°®BLE SHRI JUSTICE V., NEELADRI RAD : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)
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e 0A 536/94
ORDER

{ AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,
VICE-CHAIRMAN [

Heard both the counsels.,

Admit.

——————————— ey ARy LWL auprIIU.Lng
the order of suspension dated 10-3-94 for quashing

charge memo, dated 28-3-94 and for setting = -
esice-the order dated 23-4-94 whereby Respondent 4

was appointed as Enquiry officer, The statement
of imggﬁgtions in regard to the charge memo.
is_tgkﬁéélffect that the'applibant brought a
photographer unauthorisedly into the premises

of the ICAR and got the&uipment purchased

_______ —_— we waw s sLRUGE PLUVICEd DY the
World Bank photographed. The applicant pleaded that
as he was making representations from January, 1934 __
pq@ying for his transfer to Santhoshnagar office |
from Gunegal, the charge memo. dated 28-3-94
was issued with false allegations. we feel
that as to whether what is stated in the statement
of impu%ations is correct or not is a matter for
cpnsideration in enguiry and the action of suspen-
sion of the applicant cannot be held as illega%gf
what isiégﬁyed in the charge memo. is correct;.

2. It is alieged for the applicant that Respon-
dent 4 is one of the contemners in‘the,contempt peti-
tion filed in 0OA 552/92. In such a case, the
approach of the Court/Tribunal sﬁould be as to

,(A"—‘Qq /L.:_:.f]’) k_ -
whether the d@iﬁﬁﬁﬁékt employee expects fair

enquiry from such an Enguiry officer and the
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approach should not ve as to whether such
Enquiry officer would not&%&ﬁfairly even though .

he was impleaded as one of “thé contemners in
’ ™y

-~
the Contempt petition. We feel that in fairnesg}

Respondent 4 should not be allowed to conduct
e o —eaa “uw 4 43 Lie® TO appoint

- B T

any other as Enquiry officer. Hence Memo. dated
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officer is set aside.\ But. we make it clear

s

that thereby it cannot be_inferrad +has staa asd
Tribunal is of the opinionthat Respondent 4
é

will not conduct the enquiry fairly and as
already observed we passed this order by

keeping in view the 5tand point from the

applicént.\\\
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- (R. RANGARAJAN) {V. NEELADRI RAD)
Member (Admn.) Vice-Chairman

Dated the 29th April, 1994,
" QOpen court dictation e
RN

. e T
NS Deputy Registrar(J)cc

The Director, Central Research Institute for
Dey Land Agriculture, Santoshnagar, Hyd=659.,

The senior Administrative COrficer, Central Research
Institute for Dryland Agriculture, santhoshnagar, Hyd=-659.

Dr. Mahipal, Otfficer-in-charge, Gunegal Resegrch Farm,
Head of TOI Section, Central Research Institute for
Dryland agriculture, santhoshnagar, dyd-659.

for Dryland Agriculture, Santhoshnagar, Hyd-659 .

7 One copy to Mr.ve.venkateswar Rao, Advocate, CAT .Hyd.

Cne copy to Mr.N.R.Devraj, Sr.CGSC.CATtHyd.
One spare COpYe.
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IN TdE CENTRAL ADMINISTRATIVE TRIBJNAL
HYDERABAD B.E‘.n. ‘CH AT HYDERADAD

TEE HOK'SLE MR.JUSTICE V.NEELADRI RAC
VICE CHAIRMAN

THE HON'BLE MR.AJB.GORTHI ¢ MEMBER(AD)

THE HON'BLE MR,T¢CHANDRASEKILK REDDY

MEMBER(SUDL)
ND .

THE HON'BLE MR.R.RANGARAJAN & M DMI)

=

Dateds E\-L\ ~1994
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r Y
HM.A/R.A./C.:4NO.
in
o.a.80,  $AG \O\H
T.A.H0, (W.po )

admitted and Interim Directions
Issued. . . )
‘—— A Y

Allowed

Disppsed of with directions

Dismiksed as withdrawn.
DMsmigsed for Default.

-Rejéc ed/Ordered.’

~ 'No order as to costs.

i Gﬁial Admintstrative Tribunal
“BYDERABAD BENCH

1 81471994
~ RECEIVED, \w~§
TAPPAL SECTI\SNy
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